
FORMA

PUBLIC ANI\OUNCEME,NT

(Regulation 14 of the Insolvency and Banlcruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR TI{E ATTENTION OF TIIE STAKEI.IOLDBRS OF EPREDIA INDIA PRIVATE
LIMITED

Name of corporate person
+

Epredia India Private Limited
2 Date of incorporaticln of corporate person 021t2120t6

3. Authority under which corporate person is

incortrorated /re gi stere d
Registrar of Comparlies, Maharashtra,
Ivfumbai

Corporate Identity Number"
of corporate person

u33 100MH201 6FTC2881 13

Address of the Itegisterecl Office and llrincipal
Oflice Gf Any) of corporate person

204, 2"d Floor, Tiffatry, Hiranandani
Business Park, Thane West 400607,
Maharashtra, India.

Liquidation Commencement Date Of Corporate
Person

07th Febru try,2025

Name, address, email address, telephone number
and the registration number of the Liquidator

Ms. Nayana Premji Savala
Lll01 -A, Vishal Sushil CHS,
Nariman Road, Vile Parle East, Mumbai
400 057, Maharashtra, India
Email : nalinisaval a@gmail. com
Tel.: 9082605500
IP Registration No: IBBI/IPA-O03/IP-
N000 su20t7 -1 B/ 1049t
AFA Expires on 3010612026

8. Last date for submission of claims 08tr' March ,2025

Notice is hereby given that Epredia India Private Limited has commenced voluntary liquidation on 07th
February,2025.

The stakeholders of Epredia India Private Limited are hereby called upon to submit a proof of their claims, on' or before 08th March,2o25,to the liquidator at the address mentioned against item7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders may
submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shail attract penalties

Name and Signature of the Liquidator:

Nayana Premji Savala
Liquidator

Date : 7th Febru uty,2025
Place: Mumbai

IBBI'RES NC
tBfi}[/iFA-0c3

lp-r{fJt)0$1
201 7 -181104s
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RR NO. 38 OF 2024

OFFICE OF THE RECOVERRYY O
DEBTS RECOVERRYY TRIBUNAL MUM

T1st Floor, MTNL Teelephone Exchange Building, Sector-30 A, Vas

ABLE PROPERTYACHMENT OF IMMOVTTWWAARRANT OF A TA VA Y UN

[See
BY ALL PER
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ORS.

FFICER - I/II
BAI (DRT 3)

shi, Navi Mumbai- 400703

DISTRICT- NASHIK, 

NDER RULE 48 OF THE
WITH THE RECOVERRYY
.

19,26,521.00 (Rupees 
TTwwenty One Only) with 

� �� ���� drawn up by 
RECOVERY TRIBUNAL

order, from transferring, 
on, charging or dealing 
hat all persons be and 
�� ����	
��� �
���������

RING SURVEY NOS. 
ATUAATTED ATT VILLAGE 

K.

        Sign/-
EEPPAA SUBRAMANIAN)

�������� �������
BUNAL MUMBAI (DRT-3)

FORM NO. 16
e Regulation 34(3)]
RMISSIBLE MODE

date : 09/07/2024
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BANK OF BARODA
V/S

AJI SAV SHIVMR. JADHAAV VA AVVLIRAM. & O

STAMP

TO,
AJI SAV SHIVCD-1. MR. JADHAAV VA AVVLIRAM.

CD-2. MR. SHELKE DAMODHAR KISAN.
TTEREW- MAAALL ARE ATT : POST AT WAADI, TAALUKA- DINDORI, 

MAHARASHTRA- 422204

,
,

ACTO THE INCOME TSECOND SCHEDULE T TAAX T,, 1961 READ 
ACTOF DEBTS & BANKRUPTCY T,, 1993

Whereas You the C D have failed to pay the sum of Rs. 
Nineteen Lakhs TTwwenty Six Thousands Five Hundred T
interest and costs in respect of 	
���

� �

������
 ��� �
��� ���	����� ����� �� ���� ��� ���� �� ���� DEBTS R

TMUMBAI (DRT 3).
You are hereby prohibited and restrained, until further o

alienating, creating third party interest, parting with possessi
with the under mentioned properties in any manner and th
���� ���� ��� ���������� 
��� ������ ��� ������ ����� 	�
possession or charge.

AND PTHAALL ATT PIECE PAARCEL OF LAND BEAR
521(P), 522(P), 617(P), 627(P), 629(P), AND 334(P) SIT

ALUKAADI, TTEREWMAAT WA TA A  DINDORI, DISTRICT – NASHIK

(DE

DEBTS RECOVERY TRIB

DESCRIPTION OF PROPERTY

Given under my hand and the seal of the Tribunal, on this d

Fever? Act now see your doctor for correct & complete treatment

 

 

 

 

Chief Engineer (Building Maintenance) Department 
No.Ch.E./BM/19659/II dtd : 7 Feb. 2025 

Sd/- 
PRO/2467/ADV/2024-25 E.E.(H.Q.)

BRIHANMUMBAI MUNICIPAL 
CORPORATION

Short E-Tender Notice 
Department Chief Engineer (B.M.)
Sub Department E.E.(H.Q.)
Subject S.I.T.C. of additional Gas Dissolution system based on 

Nanobubble Technology, as standby to support the 
existing similar system, in order to maintain water quality 
of water of the pond located at the Phase-I of the Textile 
Museum project planned at India United Mill no. 2 & 3, 
alongwith an additional system for treating the Borewell 
water before adding jthelnto the pond consisting of a 
balancing/reaction tank connected to all borewells, 
concerned plumbing etc., including 3 yrs. Comprehensive 
maintenance. 

Bid No. 2025_MCGM_1146362
Estimated Cost of Work (ITEM RATE)
E.M.D. in Rs. Rs. 49,000/-
Bid Start Date & Time 08.02.2025 at 11:00 Hrs.
Bid End Date & Time 14.02.2025 at 11:00 Hrs.
Website http://portal.mcgm.gov.in
Contact Officer Shri. Sanjay Golatkar
Land line No. 022 22754090
Mobile No. 09869442457 / 7738227389
Email ae01hcc.hq@mcgm.gov.in / 4390439@mcgm.gov.in

Court Room No. 05 
IN THE BOMBAY CITY CIVIL COURT, BORIVALI DIVISION 

AT DINDOSHI  
CIVIL SUIT NO. 2401 OF 2021 

INDIAN OVERSEAS BANK, a body Corporate  
Constituted under the Banking Companies  
(Acquisition & Transfer of Undertakings) Act, 1970  
having its having its Central Office at  
763 Anna Salai Chennai-600002, Regional Office, 
5th Floor, E-Wing, Maker Tower, 
Cuffe Parade, Mumbai-400005 and  
Branch office amongst others at  
Bandra Branch, Radhasoami Apartment,  
36th Road, T.P.S III, Bandra (West), Mumbai-400050,  
Through its Branch Officer Mr. Pramod Kumar 
aged 40 years, Mobile No. : 9326395536  
Email ID : iob0128@job.in .....Plaintiff 

V/s 
Mr. Ashfaque Lalmohammad Shaikh 
An adult, Indian inhabitant, residing at Room No. 3, 
Anand Vihar Society, Sweet Home, 3rd floor, 6th 
Road, Khar (West), Mumbai-400052. 
Mobile No. : 9699175770 .....Defendant 

Take Note that this Hon'ble court will be moved before this Hon'ble 
Judge SHRI. S. M. Agarkar presiding in Court room No. 05 on 
13/03/2025 at 11:00 AM by the abovenamed plaintiff for the following 
relief. 
The Plaintiff therefore prays :- 
a) That the Defendant be ordered and decreed to pay to the Plaintiff 

a sum of Rs. 57,807.33/- (Rupees Fifty Seven Thousand Eight 
Hundred Seven Thirty Three Paise Only) is due and payable by the 
Defendant inclusive of interest calculated up to 26.02.2021 along 
with the future interest payable thereon @ 8.65% as per 
contractual rate of interest and @2% overdue interest charged on 
irregular outstanding as per terms and conditions duly accepted by 
Defendant through sanction letter with monthly rest from 
27.02.2021 till the payment or realization of the entire outstanding. 

b) That the bank officer be directed to attach and sell the 
hypothecated car of the Defendant in the manner permissible in 
law with direction to net proceeds thereof. 

c) That defendant be restrained by order of injunction of this Hon'ble 
Court from alienating, disposing off, transferring, creating third 
party rights or in any manner of hypothecated car. 

d) That the defendant may disclose other movable and immovable 
assets on oath. 

e) Costs of the Suit be provided for; 
f) For such other and further reliefs as the nature and circumstances 

of the case may require. 
Given under my hand and the seal of this Hon'ble Court. 
Dated this 06th day of January, 2025. 
Sd/- Sd/- 
Sealer For Registrar,  
This 06th day of January, 2025. City Civil Court,  

At Dindoshi 
M/s. GHASWALA & ASSOCIATES 
Advocates for the Plaintiff,  
Flat No. 802, E-Wing, Dudhwala Complex,  
Bellasis Rd., Next to S. T. Depot,  
Mumbai Central, Mumbai-400008 
ghaswalaassociates@yahoo.com 
Tel. No. 9892432192 
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PUBLIC NOTICE 
Notice is hereby given that 

SHRI BABULAL V. SOLANKI 
AND SMT. KANYADEVI B. 
SOLANKI, are Owners of Flat 
No. 101, First Floor, Mohan 
Nagar Co-op. Hsg. Society Ltd., 
situated at Talav Road, 
Bhayandur (East), Tal. & Dist. 
Thane, however they have lost 
Original Builder Agreement 
between Smf. Taraben A. Darji 
and Shri Hari Singh G. Palwal 
dated 05/12/1995, All persons 
having any claims against die 
above said Flat either by way of 
sale, mortgage of omerwise are 
required to make the same 
known in writing together with 
documentary evidence to the 
undersigned office at 3, 
Suparshwa Darshan, Venkatesh 
Park, Opp. M.T.N.L. Office, 
Bhayandar (West), Tal. & Dist. 
Thane-401101 within 14 days 
from the date of this notice failing 
which, it shall be assumed that, 
no any person(s) has any claim, 
whatsoever, on the said Flat of 
which please take a note. 

Adv. KENAT R. GAREA
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